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NHRC takes suo motu cognisance of misuse of its name, logo by NGOs

GK News Service
New Delhi, Feb19

The National Human Rights Com-
mission (NHRC), has taken suo motu
cognizance of the misuse of its name
and logo by certain non-governmental
organisationsregistered under decep-
tively similar titles. While examining
complaints relating to alleged human
rights violations, the Commission
observed that several NGOs across the
country have registered themselves
under names closely resembling that
of the statutory body, creating confu-
sion among the public.

The Commission recently identi-
fied an NGO operating under the name
“MNational Human Rights Council
{NHRC)", reportedly registered in 2022

with the Government of NCT of Delhi.
Itz publicity materials allegediy clnim
registration with NITI Aayog, the Min-
istry of Corporate Affairs and the Min-
istry of Social Justice and Empower-
ment, Government of India, along with
association with other human rights
bodies. A visiting card linked to the
organisation also carried the designa-
tion “State Chalrman, Kamataka”™,
Terming the matter serious, the
Commission noted that such nomen-
clature and use of titles like “Chair-
man” are misleading and may give
the impression that these entities are
part of or authorised by the NHRC. It
observed t hat continuation of such illu-
sory names could erode public trust,
result in misuse of mandate, possible
misappropriation of funds and create

confusion for authorities in distin-
guishing between a statutory body and
private organisations,

The NHRC said it had earlier
flagped misuse of its name and logo to
the concerned authorities and sought
strict action. but violations continue
to surface. The Commission has now
issued notices to the Chief Secretar-
ies and Directors General of Police
of all States and Union Territories,
directing them to identify NGOs or
individuals misusing its name or
using deceptively similar titles and
to take immediate legal action within
two weeks, including cancellation of
registrations obtained in violation
of norms. Authorities have also been
asked to sensitise registering officials
to prevent such misuse.
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NHRC, India takes suo motu cognizance of misuse of its name and logo by Non-Governmental Organisations
(NGOs) registered under names deceptively similar to it

Notes such violations continuing despite informing the concerned authorities to take strict action against people
behind such dubious organisations

Observes that continuation of such illusory names may erode public trust, lead to misuse of mandate, possible
misappropriation of funds and create confusion for public authorities in distinguishing between a statutory body
like NHRC and NGOs

Notices issued to Chief Secretaries and DGPs of all States/ UTs to take action within two weeks

Additionally, further reports sought from Karnataka Chief Secretary and DGP as well as Delhi Chief Secretary and
Commissioner of Police on the matter of an NGO registered as “National Human Rights Council (NHRC)" using
misleading credentials and designations

Posted On: 19 FEB 2026 1:22PM

The National Human Rights Commission (NHRC), India has been receiving complaints from individual
complainants as well as Non-Governmental Organisations (NGOs) across the country alleging violation of human
rights. While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission (NHRC).

Recently, the Commission came across an NGO registered as “National Human Rights Council (NHRC)", reportedly
registered with the Government of NCT of Delhi in 2022. Its publicity material claims, “Registered by Govt. of NITI
Aayog”, “Registered by Ministry of Corporate Affairs, India”, “Registered under Ministry of Social Justice and
Empowerment, Government of India” and association with “Andhra Pradesh Human Rights Council Association”. A
visiting card apparently related to the said organisation also bears the inscription “Venkatesh, State Chairman,
Karnataka".

Considering the gravity of the matter, it has taken suo motu cognizance of the matter. It has observed that the
name adopted and the designation “Chairman” is misleading and creates confusion. Deceptive nomenclature
misleads the public into believing that these organisations are either part of the National Human Rights
Commission or recognised/ authorised by it to deal with human rights issues.

The Commission is of the view that continuation of such illusory names may erode public trust, lead to misuse of
mandate, possible misappropriation of funds and create confusion for public authorities in distinguishing
between a statutory body like NHRC and NGOs.

The Commission had earlier expressed concern through various platforms regarding the misuse of its name and
logo and informed the authorities concerned to take action against the people behind such dubious
organisations. However, violations continue to come to its notice.

Therefore, the Commission has issued notices to the Chief Secretaries and Director Generals of Police of all the
States/ UTs to identify such NGOs/ individuals misusing the name of the National Human Rights Commission or
using names deceptively similar to it and take immediate legal action within two weeks, including cancellation of
registrations obtained in violation of norms. They have also been asked to sensitise registering authorities to
remain vigilant and take necessary action against defaulters.

Additionally, in the instant matter of National Human Rights Council (NHRC), the Chief Secretary and the Director
General of Police, Karnataka and the Chief Secretary and the Commissioner of Police, Delhi have been further
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directed to submit reports within two weeks regarding the action taken against the NGO, having its office in
Karnataka and registered in Delhi.
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NHRC Flags Misuse of Its Name, Logo

By NGOs PTI 19 February 2026 4:35 PM

NHRC issued notices to authorities in all states and UTs to take action within two weeks.

The NHRC said it has been receiving complaints from individual complainants as well as non-governmental
organisations (NGOs) across the country alleging violation of human rights.

New Delhi: The NHRC on Thursday said it has taken cognisance of "misuse of its name and logo" by some NGOs
registered under nomenclatures which are "deceptively similar" to it, and issued notices to authorities in all states
and UTs to take action within two weeks. The National Human Rights Commission (NHRC), in a statement,
observed that continuation of such "illusory names may erode public trust, lead to misuse of mandate, possible
misappropriation of funds and create confusion for public authorities" in distinguishing between a statutory body
like the NHRC and NGOs.

The rights panel said it had earlier expressed concern through various platforms regarding the "misuse of its
name and logo" and informed authorities concerned to take action against the people behind such "dubious
organisations". However, violations continue to come to its notice, the statement said. The NHRC said it has been
receiving complaints from individual complainants as well as non-governmental organisations (NGOs) across the
country alleging violation of human rights.

"While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission (NHRC)," the
statement said. Recently, the Commission came across an NGO registered as 'National Human Rights Council
(NHRC)', reportedly registered with the government of Delhi in 2022. Its publicity material claims, "Registered by
Govt. of NITI Aayog", "Registered by Ministry of Corporate Affairs, India", "Registered under Ministry of Social
Justice and Empowerment, Government of India" and association with "Andhra Pradesh Human Rights Council
Association", the statement said.

A visiting card apparently related to the said organisation also bears the inscription 'Venkatesh, State Chairman,
Karnataka,' it said. Considering the gravity of the matter, it has taken suo motu cognisance of the matter. It has
observed that the name adopted and the designation 'Chairman’' is "misleading and creates confusion”, the
statement said. "Deceptive nomenclature misleads the public into believing that these organisations are either
part of the National Human Rights Commission or recognised/authorised by it to deal with human rights issues,"
the NHRC flagged. Therefore, the Commission has issued notices to the chief secretaries and director generals of
police of all the states and UTs to "identify such NGOs individuals misusing the name of the NHRC or using names
deceptively similar to it, and to take immediate legal action within two weeks, including cancellation of
registrations obtained in violation of norms," it said.

They have also been asked to sensitise registering authorities to remain vigilant and take necessary action against
defaulters. "Additionally, in the instant matter of National Human Rights Council (NHRC), the chief secretary and
the director general of police, Karnataka and the chief secretary and the commissioner of police, Delhi have been
further directed to submit reports within two weeks regarding the action taken against the NGO, having its office
in Karnataka and registered in Delhi," it said.

(Source : PTI)
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NHRC takes suo motu cognisance of misuse of its name, logo by NGOs

A visiting card linked to the organisation also carried the designation “State Chairman, Karnataka”

11:04 PM Feb 19, 2026 IST | GK NEWS SERVICE

New Delhi, Feb 19: The National Human Rights Commission (NHRC), has taken suo motu cognizance of the misuse
of its name and logo by certain non-governmental organisations registered under deceptively similar titles. While
examining complaints relating to alleged human rights violations, the Commission observed that several NGOs
across the country have registered themselves under names closely resembling that of the statutory body,
creating confusion among the public.

The Commission recently identified an NGO operating under the name “National Human Rights Council (NHRC)",
reportedly registered in 2022 with the Government of NCT of Delhi. Its publicity materials allegedly claim
registration with NITI Aayog, the Ministry of Corporate Affairs and the Ministry of Social Justice and
Empowerment, Government of India, along with association with other human rights bodies. A visiting card linked
to the organisation also carried the designation “State Chairman, Karnataka”.

Terming the matter serious, the Commission noted that such nomenclature and use of titles like “Chairman” are
misleading and may give the impression that these entities are part of or authorised by the NHRC. It observed
that continuation of such illusory names could erode public trust, result in misuse of mandate, possible
misappropriation of funds and create confusion for authorities in distinguishing between a statutory body and
private organisations.

The NHRC said it had earlier flagged misuse of its name and logo to the concerned authorities and sought strict
action, but violations continue to surface. The Commission has now issued notices to the Chief Secretaries and
Directors General of Police of all States and Union Territories, directing them to identify NGOs or individuals
misusing its name or using deceptively similar titles and to take immediate legal action within two weeks,
including cancellation of registrations obtained in violation of norms. Authorities have also been asked to
sensitise registering officials to prevent such misuse.
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NHRC flags misuse of its name and logo by NGOs

The National Human Rights Commission has flagged the misuse of its name and logo by NGOs with deceptively
similar titles and directed states and UTs to take action within two weeks. It warned that such practices mislead
the public and erode trust

By PTI | Published Date - 19 February 2026, 09:46 PM

New Delhi: The National Human Rights Commission on Thursday said it has taken cognisance of the “misuse of its
name and logo” by some NGOs registered under nomenclatures which are “deceptively similar” to it, and issued
notices to authorities in all states and UTs to take action within two weeks.

The National Human Rights Commission (NHRC), in a statement, observed that the continuation of such “illusory
names may erode public trust, lead to misuse of mandate, possible misappropriation of funds, and create
confusion for public authorities” in distinguishing between a statutory body like the NHRC and NGOs.

The rights panel said it had earlier expressed concern through various platforms regarding the “misuse of its
name and logo” and informed the authorities concerned to take action against the people behind such “dubious
organisations”.

However, violations continue to come to its notice, the statement said.

The NHRC said it has been receiving complaints from individual complainants as well as non-governmental
organisations (NGOs) across the country alleging violation of human rights.

“While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission (NHRC),” the
statement said.

Recently, the Commission came across an NGO registered as ‘National Human Rights Council (NHRCY, reportedly
registered with the government of Delhi in 2022. Its publicity material claims, “Registered by Govt. of NITI Aayog”,
“Registered by Ministry of Corporate Affairs, India”, “Registered under Ministry of Social Justice and
Empowerment, Government of India” and association with “Andhra Pradesh Human Rights Council Association”,
the statement said.

A visiting card apparently related to the said organisation also bears the inscription ‘Venkatesh, State Chairman,
Karnataka,' it said.

Considering the gravity of the matter, it has taken suo motu cognisance of the issue.

It has observed that the name adopted and the designation ‘Chairman’ are “misleading and create confusion”, the
statement said.

“Deceptive nomenclature misleads the public into believing that these organisations are either part of the
National Human Rights Commission or recognised or authorised by it to deal with human rights issues,” the
NHRC flagged. Therefore, the Commission has issued notices to the chief secretaries and directors general of
police of all the states and UTs to “identify such NGOs and individuals misusing the name of the NHRC or using
names deceptively similar to it, and to take immediate legal action within two weeks, including cancellation of
registrations obtained in violation of norms,” it said.

They have also been asked to sensitise registering authorities to remain vigilant and take necessary action against
defaulters.

“Additionally, in the instant matter of National Human Rights Council (NHRC), the chief secretary and the director
general of police, Karnataka, and the chief secretary and the commissioner of police, Delhi, have been further
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directed to submit reports within two weeks regarding the action taken against the NGO, having its office in
Karnataka and registered in Delhi,” it said.
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NHRC Flags Misuse Of Its Name, Logo By NGOs; Takes Suo Moto Cognizance

NHRC observed continuation of illusory names may weaken public trust, lead to misuse of mandate, possible
misappropriation of funds and create confusion for public authorities.

By ETV Bharat English Team

Published : February 19, 2026 at 7:05 PM IST

2 Min Read

New Delhi:The NHRC on Thursday said it has taken cognisance of "misuse of its name and logo" by some NGOs
registered under nomenclatures which are "deceptively similar" to it, and issued notices to authorities in all states
and UTs to take action within two weeks.

The National Human Rights Commission (NHRC), in a statement, observed that continuation of such "illusory
names may erode public trust, lead to misuse of mandate, possible misappropriation of funds and create
confusion for public authorities" in distinguishing between a statutory body like the NHRC and NGOs.

The rights panel said it had earlier expressed concern through various platforms regarding the "misuse of its
name and logo" and informed authorities concerned to take action against the people behind such "dubious
organisations".

However, violations continue to come to its notice, the statement said. The NHRC said it has been receiving
complaints from individual complainants as well as non-governmental organisations (NGOs) across the country
alleging violation of human rights.

"While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission (NHRC)," the
statement said.

Recently, the Commission came across an NGO registered as 'National Human Rights Council (NHRC)', reportedly
registered with the government of Delhi in 2022. Its publicity material claims, “Registered by Govt. of NITI Aayog”,
“Registered by Ministry of Corporate Affairs, India”, “Registered under Ministry of Social Justice and
Empowerment, Government of India” and association with “Andhra Pradesh Human Rights Council Association”,
the statement said.

A visiting card apparently related to the said organisation also bears the inscription 'Venkatesh, State Chairman,
Karnataka,' it said. Considering the gravity of the matter, it has taken suo motu cognisance of the matter. It has
been observed that the name adopted and the designation 'Chairman' is "misleading and creates confusion", the
statement said.

"Deceptive nomenclature misleads the public into believing that these organisations are either part of the
National Human Rights Commission or recognised/authorised by it to deal with human rights issues," the NHRC
flagged.

Therefore, the Commission has issued notices to the chief secretaries and director generals of police of all the
states and UTs to "identify such NGOs individuals misusing the name of the NHRC or using names deceptively
similar to it, and to take immediate legal action within two weeks, including cancellation of registrations obtained
in violation of norms," it said.

They have also been asked to sensitise registering authorities to remain vigilant and take necessary action against
defaulters.

"Additionally, in the instant matter of National Human Rights Council (NHRC), the chief secretary and the director
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general of police, Karnataka and the chief secretary and the commissioner of police, Delhi have been further
directed to submit reports within two weeks regarding the action taken against the NGO, having its office in
Karnataka and registered in Delhi," it said.
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NHRC flags misuse of its name, logo by NGOs

By - MPost | Update: 2026-02-19 19:18 GMT

New Delhi: The NHRC on Thursday said it has taken cognisance of "misuse of its name and logo" by some NGOs
registered under nomenclatures which are "deceptively similar" to it, and issued notices to authorities in all states
and UTs to take action within two weeks.

The National Human Rights Commission (NHRC), in a statement, observed that continuation of such "illusory
names may erode public trust, lead to misuse of mandate, possible misappropriation of funds and create
confusion for public authorities" in distinguishing between a statutory body like the NHRC and NGOs.

The rights panel said it had earlier expressed concern through various platforms regarding the "misuse of its
name and logo" and informed authorities concerned to take action against the people behind such "dubious
organisations".

However, violations continue to come to its notice, the statement said.

The NHRC said it has been receiving complaints from individual complainants as well as non-governmental
organisations (NGOs) across the country alleging violation of human rights.

"While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission (NHRC)," the
statement said.

Recently, the Commission came across an NGO registered as 'National Human Rights Council (NHRC)', reportedly
registered with the government of Delhi in 2022. Its publicity material claims, “Registered by Govt. of NITI Aayog”,
“Registered by Ministry of Corporate Affairs, India”, “Registered under Ministry of Social Justice and
Empowerment, Government of India” and association with “Andhra Pradesh Human Rights Council Association”,
the statement said.
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Congress Leader Demands Probe into Tribal Villager's Death

Senior Congress leader Charandas Mahant has requested the National Human Rights Commission to investigate
the death of a tribal villager in Chhattisgarh. The incident involved alleged administrative misconduct resulting in
one death and injuries, raising concerns over human rights violations and prompting calls for justice and
accountability.

Devdiscourse News Desk | Raipur | India

Updated: 19-02-2026 22:36 IST | Created: 19-02-2026 22:36 IST

Senior Congress leader Charandas Mahant has called for an independent investigation by the National Human
Rights Commission (NHRC) into the death of a tribal villager in Chhattisgarh's Balrampur district.

Mahant's request follows the February 15 incident where Ram alias Ramnaresh died and two others were injured
due to suspected administrative misconduct concerning illegal bauxite mining in Hanspur village. The incident
has ignited distress among local communities and civil rights advocates, prompting allegations of excessive force
and a severe violation of human rights.

Mahant has urged the NHRC to ascertain those responsible, ensure justice, and provide compensation and
support to the victim's family while also securing medical care for the injured. Arrests have been made, including
of sub-divisional magistrate Karun Dahariya.

(With inputs from agencies.)
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India News | Karnataka: NHRC Takes Suo Motu Cognisance of Mandya Chemical Plant Blast

Get latest articles and stories on India at LatestLY. The National Human Rights Commission (NHRC) on Thursday
took suo motu cognisance of a fatal blast at a chemical plant in the Basaralu area of Mandya district in Karnataka,
which claimed two lives and left four others injured.

Agency News ANI| Feb 19, 2026 08:10 PM IST

New Delhi [India] February 19 (ANI): The National Human Rights Commission (NHRC) on Thursday took suo motu
cognisance of a fatal blast at a chemical plant in the Basaralu area of Mandya district in Karnataka, which claimed
two lives and left four others injured.

In an official statement, the Commission observed that the incident raises serious concerns regarding the
violation of the human rights of the victims. Consequently, the NHRC has issued notices to the Karnataka Chief
Secretary and the Superintendent of Police, Mandya, seeking a detailed report on the incident within two weeks.
Additionally, the Commission has also sought information on the present health condition of the injured persons
and details of any compensation provided to the victims or to the next of kin of the deceased.

Earlier, on February 16th, a blast occurred at a chemical plant in the Basaralu area of Mandya in Karnataka. The
incident took place when a chemical storage tank was being dismantled to relocate the unit.

According to the NHRC, citing residents, the explosion was a result of negligence, as mandatory safety norms
were reportedly not followed at the plant.

In a separate development, the statutory body took suo motu cognisance of a media report that 18 workers died
after a blast at an illegal coal mine in the Thangskai area of East Jaintia Hills, Meghalaya, on February 5, the
commission said in an official statement.

The Commission observed that the contents of the news report, if true, raise serious issues of violation of the
human rights of the victims. Therefore, it has issued notices to the Chief Secretary and the Director General of
Police, Meghalaya, calling for a detailed report on the matter within two weeks, it added.

The report is expected to include the status of the rescue operation, compensation to the aggrieved families and
police investigation, as well as steps taken/ proposed by the authorities to ensure that such incidents do not recur,
the statement said. (ANI)

(The above story is verified and authored by ANI staff, ANI is South Asia's leading multimedia news agency with
over 100 bureaus in India, South Asia and across the globe. ANI brings the latest news on Politics and Current
Affairs in India & around the World, Sports, Health, Fitness, Entertainment, & News. The views appearing in the
above post do not reflect the opinions of LatestLY)
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Karnataka: NHRC takes suo motu cognisance of Mandya chemical plant blast

ANI | February 19, 2026

New Delhi [India] February 19 (ANI): The National Human Rights Commission (NHRC) on Thursday took suo motu
cognisance of a fatal blast at a chemical plant in the Basaralu area of Mandya district in Karnataka, which claimed
two lives and left four others injured.

In an official statement, the Commission observed that the incident raises serious concerns regarding the
violation of the human rights of the victims.

Consequently, the NHRC has issued notices to the Karnataka Chief Secretary and the Superintendent of Police,
Mandya, seeking a detailed report on the incident within two weeks.

Additionally, the Commission has also sought information on the present health condition of the injured persons
and details of any compensation provided to the victims or to the next of kin of the deceased.

Earlier, on February 16th, a blast occurred at a chemical plant in the Basaralu area of Mandya in Karnataka. The
incident took place when a chemical storage tank was being dismantled to relocate the unit.

According to the NHRC, citing residents, the explosion was a result of negligence, as mandatory safety norms
were reportedly not followed at the plant.

In a separate development, the statutory body took suo motu cognisance of a media report that 18 workers died
after a blast at an illegal coal mine in the Thangskai area of East Jaintia Hills, Meghalaya, on February 5, the
commission said in an official statement.

The Commission observed that the contents of the news report, if true, raise serious issues of violation of the
human rights of the victims. Therefore, it has issued notices to the Chief Secretary and the Director General of
Police, Meghalaya, calling for a detailed report on the matter within two weeks, it added.

The report is expected to include the status of the rescue operation, compensation to the aggrieved families and
police investigation, as well as steps taken/ proposed by the authorities to ensure that such incidents do not recur,
the statement said. (ANI)
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NHRC takes Suo Motu action against NGOs misusing its name and logo

News On AIR | February 19, 2026 4:05 PM

The National Human Rights Commission (NHRC) has issued a notice to the Chief Secretaries and Director Generals
of Police (DGP) of all the States and Union Territories to identify NGOs misusing the name of the commission to
mislead the public. Taking suo motu cognisance, the NHRC observed that some NGOs are using misleading
credentials and designations of the commission. It said that continuation of such illusory names may erode public
trust and lead to possible misappropriation of funds.

The Commission has asked the concerned authorities to take immediate legal action within two weeks, including
cancellation of registrations obtained in violation of norms. NHRC has also directed the Chief Secretaries of
Karnataka and Delhi, along with the DGP of Karnataka and the Police Commissioner of Delhi, to submit reports
within two weeks regarding the action taken against the NGO.
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NHRC takes suo motu cognisance of Mandya chemical plant blast killing two

Written By: TNM (With ANI Inputs) | Published on: Feb 19, 2026

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a fatal explosion at a chemical
plant in the Basaralu area of Mandya district, Karnataka, which resulted in two deaths and four injuries.

In an official statement on February 19, the Commission expressed serious concern over potential violations of
the human rights of the victims. It issued notices to the Karnataka Chief Secretary and the Superintendent of
Police, Mandya, requesting a detailed report on the incident within two weeks. The NHRC has also sought
information on the current health condition of the injured individuals, along with details of any compensation
provided to the victims or their next of kin.

The blast occurred on February 16 during the dismantling of a chemical storage tank as part of the plant’s
relocation. The NHRC, citing residents, indicated that the explosion appeared to result from negligence, with
mandatory safety norms reportedly not being followed at the facility.

Separately, the Commission took suo motu cognisance of a media report concerning a blast at an illegal coal mine
in the Thangskai area of East Jaintia Hills, Meghalaya, on February 5, which allegedly claimed 18 lives. The NHRC
issued notices to the Chief Secretary and the Director General of Police, Meghalaya, requesting a detailed report
within two weeks. The Commission stated that the report should cover the rescue operation status, compensation
to the families affected, police investigation, and measures taken or proposed to prevent recurrence.
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NHRC flags misuse of its name, logo by NGOs; directs authorities to take action

Published on: Feb 19, 2026 03:19 pm IST

PTI

New Delhi, The NHRC on Thursday said it has taken cognisance of "misuse of its name and logo" by some NGOs
registered under nomenclatures which are "deceptively similar" to it, and issued notices to authorities in all states
and UTs to take action within two weeks.

The National Human Rights Commission, in a statement, observed that continuation of such "illusory names may
erode public trust, lead to misuse of mandate, possible misappropriation of funds and create confusion for public
authorities" in distinguishing between a statutory body like the NHRC and NGOs.

The rights panel said it had earlier expressed concern through various platforms regarding the "misuse of its
name and logo" and informed authorities concerned to take action against the people behind such "dubious
organisations".

However, violations continue to come to its notice, the statement said.

The NHRC said it has been receiving complaints from individual complainants as well as non-governmental
organisations across the country alleging violation of human rights.

"While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission ," the statement
said.

Recently, the Commission came across an NGO registered as 'National Human Rights Council ', reportedly
registered with the government of Delhi in 2022. Its publicity material claims, "Registered by Govt. of NITI Aayog",
"Registered by Ministry of Corporate Affairs, India", "Registered under Ministry of Social Justice and
Empowerment, Government of India" and association with "Andhra Pradesh Human Rights Council Association",
the statement said.

A visiting card apparently related to the said organisation also bears the inscription 'Venkatesh, State Chairman,
Karnataka,' it said.

Considering the gravity of the matter, it has taken suo motu cognisance of the matter.

It has observed that the name adopted and the designation 'Chairman’ is "misleading and creates confusion", the
statement said.

"Deceptive nomenclature misleads the public into believing that these organisations are either part of the
National Human Rights Commission or recognised/authorised by it to deal with human rights issues," the NHRC
flagged.

Therefore, the Commission has issued notices to the chief secretaries and director generals of police of all the
states and UTs to "identify such NGOs individuals misusing the name of the NHRC or using names deceptively
similar to it, and to take immediate legal action within two weeks, including cancellation of registrations obtained
in violation of norms," it said.

They have also been asked to sensitise registering authorities to remain vigilant and take necessary action against
defaulters.

"Additionally, in the instant matter of National Human Rights Council , the chief secretary and the director general
of police, Karnataka and the chief secretary and the commissioner of police, Delhi have been further directed to
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submit reports within two weeks regarding the action taken against the NGO, having its office in Karnataka and
registered in Delhi," it said.
This article was generated from an automated news agency feed without modifications to text.
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NHRC, India takes suo motu cognizance of the reported death of two persons and injuries to four others in a blast
at a chemical plant in Basaralu area of Mandya district, Karnataka

By: Odisha Diary Bureau

Date: February 19, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that two
persons died and four others sustained grievous injuries in a blast at a chemical plant in Basaralu area of Mandya
district in Karnataka on 15th February 2026. Reportedly, the local residents said that the blast was caused due to
negligence as the safety norms were not being followed.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims. Therefore, it has issued notices to the state Chief Secretary and the Superintendent
of Police, Mandya, calling for a detailed report on the matter within two weeks. The report is expected to include
the status of health and compensation, if any, paid to the next of kin of the deceased and the injured persons.
According to the media report, carried on 16th February 2026, the incident happened while a chemical storage
tank was being dismantled to relocate the unit.
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States told to crack down on imposters, NGOs using names identical to NHRC

9-02-2026 Thu 15:31 | National | IANS

New Delhi, Feb 19 : The National Human Rights Commission (NHRC) on Thursday warned of action against
imposters and NGOs that have got themselves registered under names deceptively similar to it and directed all
states to crack down on them, an official said.

The NHRC sought action-taken reports from all states within two weeks, the official said in a statement.

Recently, the Commission came across an NGO registered as 'National Human Rights Council (NHRC)', reportedly
registered with the Government of NCT of Delhi in 2022, said the NHRC, pointing to complaints received from
individuals.

The rights panel statement said this NGO's publicity material claims, “Registered by Govt. of NITI Aayog”,
“Registered by Ministry of Corporate Affairs, India”, “Registered under Ministry of Social Justice and
Empowerment, Government of India” and association with “Andhra Pradesh Human Rights Council Association”.
A visiting card apparently related to the said organisation also bears the inscription “Venkatesh, State Chairman,
Karnataka”, said the NHRC statement.

Considering the gravity of the matter, it has taken suo motu cognizance of the matter. It has observed that the
name adopted and the designation “Chairman” is misleading and creates confusion, it said.

Deceptive nomenclature misleads the public into believing that these organisations are either part of the National
Human Rights Commission or recognised/authorised by it to deal with human rights issues, it said.

The Commission is of the view that continuation of such illusory names may erode public trust, lead to misuse of
mandate, possible misappropriation of funds and create confusion for public authorities in distinguishing
between a statutory body like the NHRC and NGOs, said the statement.

The NHRC said that it had earlier expressed concern through various platforms regarding the misuse of its name
and logo and informed the authorities concerned to take action against the people behind such dubious
organisations.

“However, violations continue to come to our notice,” it said.

Therefore, the Commission has issued notices to the Chief Secretaries and Director Generals of Police of all the
States/UTs to identify such NGOs/individuals misusing the name of the NHRC or using names deceptively similar
to it and take immediate legal action within two weeks, including cancellation of registrations obtained in
violation of norms, said the statement.

They have also been asked to sensitise registering authorities to remain vigilant and take necessary action against
defaulters, it said.

Additionally, in the instant matter of NHRC, the Chief Secretary and the Director General of Police, Karnataka and
the Chief Secretary and the Commissioner of Police, Delhi have been further directed to submit reports within two
weeks regarding the action taken against the NGO, having its office in Karnataka and registered in Delhi.
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NHRC flags misuse of its name, issues notices to states for action

The Commission warned that such nomenclature could erode public trust and create confusion between statutory
bodies and private organisations

By PTI | Updated - February 19, 2026 at 04:34 PM. | New Delhi

The National Human Rights Commission (NHRC) on Thursday said it has taken cognisance of “misuse of its name
and logo” by some NGOs registered under nomenclatures which are “deceptively similar” to it, and issued notices
to authorities in all states and UTs to take action within two weeks.

The National Human Rights Commission (NHRC), in a statement, observed that continuation of such “illusory
names may erode public trust, lead to misuse of mandate, possible misappropriation of funds and create
confusion for public authorities” in distinguishing between a statutory body like the NHRC and NGOs.

PUBLIC TRUST CONCERNS

The rights panel said it had earlier expressed concern through various platforms regarding the “misuse of its
name and logo” and informed authorities concerned to take action against the people behind such “dubious
organisations”.

However, violations continue to come to its notice, the statement said.

VIOLATIONS CONTINUE

The NHRC said it has been receiving complaints from individual complainants as well as non-governmental
organisations (NGOs) across the country alleging violation of human rights.

“While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission (NHRC),” the
statement said.

DECEPTIVE REGISTRATIONS

Recently, the Commission came across an NGO registered as ‘National Human Rights Council (NHRCY, reportedly
registered with the government of Delhi in 2022. Its publicity material claims, “Registered by Govt. of NITI Aayog”,
“Registered by Ministry of Corporate Affairs, India”, “Registered under Ministry of Social Justice and
Empowerment, Government of India” and association with “Andhra Pradesh Human Rights Council Association”,
the statement said.

A visiting card apparently related to the said organisation also bears the inscription ‘Venkatesh, State Chairman,
Karnataka,' it said.

MISLEADING DESIGNATION

Considering the gravity of the matter, it has taken suo motu cognisance of the matter.

It has observed that the name adopted and the designation ‘Chairman’ is “misleading and creates confusion”, the
statement said.

“Deceptive nomenclature misleads the public into believing that these organisations are either part of the
National Human Rights Commission or recognised/authorised by it to deal with human rights issues,” the NHRC
flagged.

Therefore, the Commission has issued notices to the chief secretaries and director generals of police of all the
states and UTs to “identify such NGOs individuals misusing the name of the NHRC or using names deceptively
similar to it, and to take immediate legal action within two weeks, including cancellation of registrations obtained
in violation of norms,” it said.
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They have also been asked to sensitise registering authorities to remain vigilant and take necessary action against
defaulters.

VIGILANCE DIRECTED
“Additionally, in the instant matter of National Human Rights Council (NHRC), the chief secretary and the director
general of police, Karnataka and the chief secretary and the commissioner of police, Delhi have been further

directed to submit reports within two weeks regarding the action taken against the NGO, having its office in
Karnataka and registered in Delhi,” it said.
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NHRC Cracks Down on Deceptive NGOs Misusing its Identity

The NHRC has issued notices to all state and UT authorities to act against NGOs using deceptively similar names
to the Commission. Such practices are eroding public trust and leading to potential misuse of funds. The NHRC
demands immediate legal action to cancel these NGOs' registrations.

Devdiscourse News Desk | New Delhi | Updated: 19-02-2026 15:29 IST | Created: 19-02-2026 15:29 IST

The National Human Rights Commission (NHRC) has raised alarms over the misuse of its name and logo by
various non-governmental organizations (NGOs) with similar-sounding titles. The commission is concerned that
such nomenclatures could mislead the public and erode trust in the statutory body's mandate.

The NHRC has received multiple complaints about these organizations, some even masquerading with credentials
suggesting government recognition. The matter has gained urgency with an incident involving a particular NGO
named 'National Human Rights Council' registered in Delhi.

In response, the NHRC has demanded swift legal action from state and UT authorities to curb these practices. The
commission has called for the cancellation of registrations obtained by misleading means to preserve the
integrity of human rights advocacy in the country.

(With inputs from agencies.)


https://www.devdiscourse.com/article/law-order/3810446-nhrc-cracks-down-on-deceptive-ngos-misusing-its-identity
https://www.devdiscourse.com/article/law-order/3810446-nhrc-cracks-down-on-deceptive-ngos-misusing-its-identity

Devdiscourse, Online News, 20/02/2026

Y.

e
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.devdiscourse.com/article/law-order/3810451-nhrc-
warns-against-ngos-misusing-its-name-orders-nationwide-crackdown?amp

NHRC Warns Against NGOs Misusing Its Name, Orders Nationwide Crackdown

In a recent case, the Commission came across an NGO registered as “National Human Rights Council (NHRC)",
reportedly registered with the Government of NCT of Delhi in 2022.

Devdiscourse News Desk | New Delhi | India

Updated: 19-02-2026 16:09 IST | Created: 19-02-2026 16:09 IST

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a growing number of
complaints alleging that several non-governmental organisations (NGOs) across the country are registering
themselves under names deceptively similar to the statutory human rights body, misleading the public and
potentially undermining trust in the Commission's mandate.

The NHRC said it has observed an alarming pattern while examining human rights complaints received from
individuals and civil society groups: multiple organisations have adopted confusingly similar titles to that of the
Commission, creating the false impression of official authority.

NGO Using "NHRC" Name Sparks Immediate Action

In a recent case, the Commission came across an NGO registered as "National Human Rights Council (NHRC)",
reportedly registered with the Government of NCT of Delhi in 2022.

According to NHRC, the organisation's publicity material includes misleading claims such as:

"Registered by Govt. of NITI Aayog"

"Registered by Ministry of Corporate Affairs, India"

"Registered under Ministry of Social Justice and Empowerment, Government of India"

Association with "Andhra Pradesh Human Rights Council Association"

The Commission also noted that a visiting card linked to the organisation bore the designation:

"Venkatesh, State Chairman, Karnataka."

NHRC observed that the adoption of such titles and designations is deceptive and creates public confusion.
"Misleading and Creates Confusion"

The Commission stated that the use of names resembling NHRC and titles such as "Chairman" falsely suggest that
these entities are either part of the National Human Rights Commission or authorised by it.

"The name adopted and the designation 'Chairman' is misleading and creates confusion," the NHRC said.

It warned that such deceptive nomenclature may:

Erode public trust in the statutory institution

Lead to misuse of the human rights mandate

Enable misappropriation of funds

Confuse public authorities in distinguishing between NGOs and constitutional/statutory bodies

NHRC Issues Nationwide Notices to States and UTs

Given the seriousness of the matter, NHRC has issued notices to the Chief Secretaries and Directors General of
Police of all States and Union Territories, directing them to:

Identify NGOs or individuals misusing the NHRC name or similar titles

Take immediate legal action within two weeks

Cancel registrations obtained in violation of norms

Sensitise registering authorities to remain vigilant against such misuse

The Commission noted that it has previously raised concerns about misuse of its name and logo, but such
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violations continue.

Karnataka and Delhi Asked for Reports Within Two Weeks

In the specific case of the "National Human Rights Council (NHRC)," the Commission has issued further directions
to:

Chief Secretary and Director General of Police, Karnataka

Chief Secretary and Commissioner of Police, Delhi

They have been instructed to submit detailed reports within two weeks on action taken against the NGO, which is
registered in Delhi and reportedly operates an office in Karnataka.

Protecting the Integrity of Human Rights Institutions

The NHRC said the continued misuse of its name risks damaging the credibility of India's statutory human rights
framework and could mislead vulnerable citizens seeking justice and protection.

The Commission's latest intervention signals a firm move to safeqguard institutional integrity and prevent
fraudulent organisations from exploiting the authority associated with the NHRC name.
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NHRC Orders Nationwide Crackdown on Fake ‘Human Rights’' Bodies

States told to act against NGOs misusing Commission’s name and logo within two weeks

By Global Governance News On Feb 19, 2026

Suo motu action over deceptive use of NHRC identity

Notices issued to Chief Secretaries and DGPs across States/UTs

Warning on erosion of public trust and fund misuse

Separate reports sought from Delhi and Karnataka

GG News Bureau

New Delhi, 19th Feb: The National Human Rights Commission has taken suo motu cognisance of the misuse of its
name and logo by certain non-governmental organisations registered under deceptively similar titles.

The Commission said it has been receiving complaints alleging human rights violations from across the country.
During scrutiny, it observed that several NGOs have adopted names closely resembling that of the statutory body,
potentially misleading the public.

In a recent case, an organisation registered as “National Human Rights Council (NHRC)" reportedly with the
Government of NCT of Delhi in 2022 was found using publicity material claiming registration with various central
agencies. A visiting card linked to the body also carried the designation “State Chairman, Karnataka”, raising
further concerns.

The Commission noted that such deceptive nomenclature creates confusion and may give the impression that
these entities are either part of, or authorised by, the NHRC. It warned that continuation of such practices could
erode public trust, lead to misuse of mandate, possible misappropriation of funds, and create ambiguity for
authorities in distinguishing between a statutory body and private organisations.

Despite earlier alerts to concerned authorities, violations have continued, prompting the Commission to act.
Notices have now been issued to Chief Secretaries and Directors General of Police of all States and Union
Territories, directing them to identify such NGOs or individuals misusing the Commission’s name and take legal
action within two weeks, including cancellation of registrations obtained in violation of norms. Authorities have
also been asked to sensitise registering agencies to remain vigilant.

Additionally, specific reports have been sought from the Chief Secretary and Director General of Police of
Karnataka, as well as the Chief Secretary and Commissioner of Police of Delhi, regarding action taken against the
NGO operating in Karnataka and registered in Delhi.
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NHRC, India takes suo motu cognizance of misuse of its name and logo by Non-Governmental Organisations
(NGOs) registered under names deceptively similar to it

By ied news desk | February 19, 2026

The National Human Rights Commission (NHRC), India has been receiving complaints from individual
complainants as well as Non-Governmental Organisations (NGOs) across the country alleging violation of human
rights. While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission (NHRC).

Recently, the Commission came across an NGO registered as “National Human Rights Council (NHRC)", reportedly
registered with the Government of NCT of Delhi in 2022. Its publicity material claims, “Registered by Govt. of NITI
Aayog”, “Registered by Ministry of Corporate Affairs, India”, “Registered under Ministry of Social Justice and
Empowerment, Government of India” and association with “Andhra Pradesh Human Rights Council Association”. A
visiting card apparently related to the said organisation also bears the inscription “Venkatesh, State Chairman,
Karnataka".

Considering the gravity of the matter, it has taken suo motu cognizance of the matter. It has observed that the
name adopted and the designation “Chairman” is misleading and creates confusion. Deceptive nomenclature
misleads the public into believing that these organisations are either part of the National Human Rights
Commission or recognised/ authorised by it to deal with human rights issues.

The Commission is of the view that continuation of such illusory names may erode public trust, lead to misuse of
mandate, possible misappropriation of funds and create confusion for public authorities in distinguishing
between a statutory body like NHRC and NGOs.

The Commission had earlier expressed concern through various platforms regarding the misuse of its name and
logo and informed the authorities concerned to take action against the people behind such dubious
organisations. However, violations continue to come to its notice.

Therefore, the Commission has issued notices to the Chief Secretaries and Director Generals of Police of all the
States/ UTs to identify such NGOs/ individuals misusing the name of the National Human Rights Commission or
using names deceptively similar to it and take immediate legal action within two weeks, including cancellation of
registrations obtained in violation of norms. They have also been asked to sensitise registering authorities to
remain vigilant and take necessary action against defaulters.

Additionally, in the instant matter of National Human Rights Council (NHRC), the Chief Secretary and the Director
General of Police, Karnataka and the Chief Secretary and the Commissioner of Police, Delhi have been further
directed to submit reports within two weeks regarding the action taken against the NGO, having its office in
Karnataka and registered in Delhi.
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Karnataka chemical plant blast: NHRC issues notice, seeks report

2 Min read

Author : Asianet News Central | ANI

Published : Feb 19 2026, 08:31 PM IST

The NHRC has taken suo motu cognisance of a fatal chemical plant blast in Mandya, Karnataka, and an illegal coal
mine blast in Meghalaya. It has issued notices to both state governments seeking detailed reports on the
incidents within two weeks.

Karnataka Chemical Plant Blast

The National Human Rights Commission (NHRC) on Thursday took suo motu cognisance of a fatal blast at a
chemical plant in the Basaralu area of Mandya district in Karnataka, which claimed two lives and left four others
injured. In an official statement, the Commission observed that the incident raises serious concerns regarding the
violation of the human rights of the victims.

Consequently, the NHRC has issued notices to the Karnataka Chief Secretary and the Superintendent of Police,
Mandya, seeking a detailed report on the incident within two weeks. Additionally, the Commission has also sought
information on the present health condition of the injured persons and details of any compensation provided to
the victims or to the next of kin of the deceased.

Earlier, on February 16th, a blast occurred at a chemical plant in the Basaralu area of Mandya in Karnataka. The
incident took place when a chemical storage tank was being dismantled to relocate the unit. According to the
NHRC, citing residents, the explosion was a result of negligence, as mandatory safety norms were reportedly not
followed at the plant.

Meghalaya Mine Blast

In a separate development, the statutory body took suo motu cognisance of a media report that 18 workers died
after a blast at an illegal coal mine in the Thangskai area of East Jaintia Hills, Meghalaya, on February 5, the
commission said in an official statement. The Commission observed that the contents of the news report, if true,
raise serious issues of violation of the human rights of the victims. Therefore, it has issued notices to the Chief
Secretary and the Director General of Police, Meghalaya, calling for a detailed report on the matter within two
weeks, it added. The report is expected to include the status of the rescue operation, compensation to the
aggrieved families and police investigation, as well as steps taken/ proposed by the authorities to ensure that
such incidents do not recur, the statement said. (ANI)

(Except for the headline, this story has not been edited by Asianet Newsable English staff and is published from a
syndicated feed.)
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HC seeks answers from cops, Centre, state, rights panel

807 missing in 15 days

Shekhar Singh | Tribune News Service | New Delhi, Updated At: 09:15 AM Feb 19, 2026 IST

Unlock Exclusive Insights with The Tribune Premium

Thought-provoking Opinions, Expert Analysis, In-depth Insights and other Member Only Benefits

The Delhi High Court (HC) on Wednesday sought responses from the Delhi Police, the Union Government, the
Delhi Government and the National Human Rights Commission (NHRC) on a plea seeking action over the reported
disappearance of more than 800 individuals from the national capital within the first 15 days of 2026.

A Division Bench comprising Chief Justice Devendra Kumar Upadhyaya and Justice Tejas Karia issued notice and
granted four weeks’ time to the respondent authorities to place their stand on record. The HC has allowed two
weeks thereafter for the petitioner to file a rejoinder.

The order followed the hearing of a public interest litigation (PIL) filed by Jayeeta Deb Sarkar. The plea drew
attention to a recent news report stating that between January 1 and January 15, as many as 807 persons were
reported missing across the Capital. The report triggered public concern over the scale and timing of the
disappearances.
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Delhi: Missing persons surge draws scrutiny as rights panel intervenes

Cover Story - February 19, 2026 | By : Kushan Niyogi

NHRC takes suo motu cognisance amid court notices, trafficking concerns and emerging crime patterns in the
national capital

While Delhi Police has increasingly doubled down on recent reports of a rise in the total number of missing
people, the National Human Rights Commission’s (NHRC) decision to take suo motu cognisance has added a fresh
layer of scrutiny to the situation.

On February 11, the Delhi High Court sent notices to the Commissioner of Police and the Chief Secretary of the
Delhi Government, seeking a detailed response to claims raised in a Public Interest Litigation (PIL) filed the same
day. While labelling the PIL as frivolous, the court listed the matter for further hearing on February 18.

Rising numbers and police response

According to ZIPNET data, from November 1, 2025, to February 12, 2026, a total of 7,318 missing persons were
recorded in the national capital. During the same period in the previous winter season, around 5,000 remained
untraced since 2024, while 2,563 people were marked as traced.

Police officials have attributed the figures to several factors, including increased vigilance, enhanced tracking
systems, and improved collaboration with non-governmental organisations. A senior police officer said
comprehensive efforts have been launched to tackle human trafficking, highlighting that dedicated teams, better
surveillance, and the strategic use of CCTV cameras have improved the ability to trace missing persons and
prevent trafficking.

“However, some of them run off by their own accord. It is difficult to track them, or if the person is an adult,” he
said.

Even in 2024, the number of untraced missing persons dropped to 22,040 cases compared to 24,356 in 2023,
reflecting a 9.5 % decline. However, the ratio remains stark, as for every individual located, two others remain
untraced.

From January 1, 2024, to January 1, 2025, Delhi Police recovered 9,377 missing individuals, down from 10,566 in
the previous comparable period. While these figures reflect progress, they also expose persistent gaps in the
system.

District-wise trends

The figures show that the North East district recorded the highest number of unresolved cases, with 734
individuals still missing, followed by the Outer North district with 731 and the Outer district with 682.

Significant numbers were also reported in South West (635), South East (589), South (565), and Dwarka (529)
districts. In contrast, more central or specialised zones showed relatively lower figures, with the North district at
286, Rohini at 435, and the East district at 438.

The districts of West (385), Shahdara (297), Central (296), and North West (288) remain areas of concern, while the
Railway zone (60) and the New Delhi district (41) reported the fewest instances of untraced individuals.
Anti-trafficking operations

One of the key contributors to the reduction in trafficking cases has been the Anti-Human Trafficking Units
(AHTUs) under Delhi Police. Launched as part of a 2010 Ministry of Home Affairs scheme, these units were created
to address human trafficking through a coordinated, systemic approach.

The scheme mandated specialised units in every district, focusing on prevention, rescue, rehabilitation, and
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prosecution. These units conduct raids and rescue operations while offering survivors counselling and vocational
training. Each AHTU comprises trained inspectors, sub-inspectors, and constables who work in close coordination
with social welfare departments and other stakeholders. This integrated model has enabled police to dismantle
complex trafficking networks with greater accuracy.

AHTUs also spearhead Operation Muskaan, a flagship initiative aimed at rescuing trafficked children. As of
October 30, 2024, 989 children were rescued in 97 cases, compared to 1,257 children in 126 cases in 2023.

Many rescued children were subjected to exploitative labour, working long hours in hazardous conditions for
meagre wages. While the dip in numbers may suggest success, the persistence of child labour remains a major
concern as traffickers evolve their methods. A senior police officer said increased surveillance and strategically
placed units have enabled authorities to crack down on these networks tirelessly.

Placement agencies and forced labour

A new and more insidious challenge has emerged involving placement agencies exploiting legal loopholes to
employ minors. These agencies often place children as domestic workers in households or businesses where they
are paid paltry sums and subjected to exploitative conditions.

According to Delhi Police, while intra-city child trafficking is relatively uncommon, Delhi's geographical position
near Gurugram and Noida has turned it into a hub for trafficking. Many children are brought into the city and
pushed into forced labour, with placement agencies playing a pivotal role.

Although the Child Labour (Prohibition and Regulation) Act, 1986, prohibits the employment of children under 14
and restricts hazardous work for those aged between 14 and 18, violations continue with alarming regularity.
Organ trafficking networks exposed

Another persistent factor is organ harvesting in the national capital. In recent months, the city has been shaken
by the exposure of a sophisticated international organ trafficking network, highlighting the grim reality of the “red
market” operating within the city's shadows.

According to recent reports from Delhi Police and central agencies, a major organ harvesting racket was
dismantled following investigations into several private hospitals and suspicious medical tourism activities. The
syndicate primarily targeted vulnerable individuals from neighbouring countries, particularly Bangladesh, luring
them with the promise of high-paying jobs or financial relief from debts, only to coerce them into “donating” their
kidneys for a fraction of the promised sum.

Investigations revealed traffickers manipulated legal loopholes and forged documentation to bypass the strict
requirements of the Transplantation of Human Organs and Tissues Act. In July 2024, Delhi Police arrested a high-
profile transplant surgeon allegedly linked to numerous illegal surgeries.

It is reported that the syndicate charged wealthy recipients—many of whom travelled to Delhi specifically for
these procedures—upwards of Rs 49,33,488 and Rs 61,66,860 per transplant. Meanwhile, donors, often
impoverished labourers, were frequently left with significant medical complications and paid as little as Rs 2.4
lakh, if they were paid at all.

The scale of the operation prompted a wider crackdown by the National Investigation Agency (NIA), which
recently apprehended key figures in an Iran-linked organ trade ring that used Delhi as a transit and recruitment
hub. These networks allegedly operated under the guise of legitimate medical tourism, using social media to
connect with prospective donors and recipients.

To maintain a veneer of legality, the criminals fabricated “No Objection Certificates” and created fake family trees
to present donors as close relatives of patients, exposing lapses in hospital authorisation committees’ vetting
processes.

Rights panel intervention

In response to these developments, the NHRC has issued notices to the Delhi Government and Delhi Police,
demanding more stringent monitoring of transplant centres.

Public health experts note that while India has reached record numbers of legal transplants in 2024 and 2025, the
massive gap between organ demand and supply from deceased donors continues to fuel the black market.
Authorities are now pushing for the establishment of a dedicated State Organ and Tissue Transplant Organisation
(SOTTO) in Delhi to improve transparency and ensure that every transplant is conducted ethically and within the
bounds of the law.

Changing nature of trafficking

The nature of these crimes is also shifting, with many trafficking cases now being reclassified as kidnappings,
which may contribute to lower reported figures.

Experts say the situation is no longer as straightforward as it once was. Some workers in brothels, for instance,
are now sent by their families or arrive voluntarily rather than being abducted.
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How Punjab Sarpanch murder exposes Majha gangs, killings, police in deadly loop

With Harbinder Sandhu's murder being the third killing of a local leader in recent months, opposition parties have
questioned the Aam Aadmi Party government's ability to control gang violence ahead of the upcoming state
elections.

Aman Kumar Bhardwaj | Chandigarh, UPDATED: Feb 19, 2026 16:42 IST

Edited By: Vivek Kumar

The killing of Sarpanch Harbinder Sandhu in Punjab’s Tarn Taran has once again pushed the state's worsening
gang rivalry into sharp focus, raising serious concerns over law and order ahead of the upcoming Assembly
elections. Shot dead during a wedding function, Sandhu’s murder marks the third killing of a local leader in recent
months, intensifying political criticism of the ruling Aam Aadmi Party (AAP) government and reviving questions
about the state's ability to curb organised crime.

THE KILLING THAT RANG THE BELLS

Police sources told India Today, two unidentified assailants opened fire at Sidhu Farm, where Sandhu had gone to
attend a wedding.

Investigators suspect the attackers used high-powered weapons, including an AK-series assault rifle and a 9mm
pistol — a chilling reminder of the 2022 assassination of Punjabi singer Sidhu Moosewala, in which similar
firearms were used.

Sandhu succumbed to her injuries on the way to the hospital, while another man, Garman Singh, sustained a leg
injury while attempting to chase the attackers.

GANG RIVALRIES IN MAJHA

The murder is being viewed against the backdrop of escalating gang rivalries in Punjab's Majha belt.

In January, the Sarpanch of Valtoha in Tarn Taran was killed, followed by the murder of local leader Lucky Oberoi.
Sandhu, the Sarpanch of Thathian Mahanta, becomes the third political functionary to be gunned down,
triggering sharp reactions from opposition leaders who have questioned the security of AAP's own
representatives.

If elected leaders are unsafe, critics argue, what assurance can ordinary citizens expect?

In a provocative development, the Landa Harike gang claimed responsibility for the killing through a viral social
media post.

The gang alleged that Sandhu had testified in an extortion case against Sukhwinder Singh alias “Noni,” an
associate, and suggested that her role as a witness led to the attack.

The post also carried open threats directed at law enforcement, reflecting the brazenness with which gangs are
using social media to spread fear and assert dominance.

The roots of the conflict trace back to a 2024 extortion complaint filed by a businessman against Noni, in which
Sandhu was listed as a co-complainant.

Noni was later killed, followed by the murder of another figure, Happy Chaudhary, further deepening tensions
between rival groups such as the Satta Naushera, Landa Harike and Gurdev Gehshal gangs.

THE EMERGENCE OF DOLLY BAL GANG

Police sources said the emergence of the Dolly Bal gang has added another volatile layer to the region’s already
fragile security landscape.
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While initial investigations suggest a possible personal enmity angle, multiple police teams are examining CCTV
footage and forensic evidence.

In a significant administrative move, DSP Patti Jagbir Singh and SHO Sarhali Gurvinder Singh have been
suspended for alleged lapses in preventive policing.

POLICE CRACKDOWN ON GANGS

Punjab’s Director General of Police, Gaurav Yadav, had earlier stated that since April 2022, the police have
conducted 324 encounters with alleged gangsters, resulting in 24 deaths and over 500 arrests.

However, these operations have also drawn scrutiny. The National Human Rights Commission has sought a report
over allegations of extra-judicial killings, even as encounter cases continue to rise.

Between November 2025 and January 2026 alone, 34 encounters were recorded, with five deaths and several
injuries.

Police maintain that most incidents involved retaliatory firing in self-defence.

CRACKDOWN INVITES JUDICIAL CRITICISM

Judicial criticism has added to the pressure. The Punjab and Haryana High Court recently observed that the state’s
anti-gang campaign, "Operation Prahar," appeared more like publicity than effective enforcement.

The court questioned the intelligence network’s efficiency and stressed accountability over optics.

With Punjab heading to the polls in ten months, the growing cycle of gang violence, retaliatory killings and police
encounters has become a defining political issue.
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An alibi for a triple murder in India's Odisha state

The Soren family murders fit a disturbing pattern of violence against Christians in the eastern state's tribal areas
John Dayal | Updated: February 19, 2026 03:58 AM GMT

Twenty-seven years after Graham Staines and his two sons were burned alive in their station wagon in Odisha's
Keonjhar district on Jan. 22, 1999, police have recorded another brutal crime in the same district.

On the night of Jan. 25 this year, Jitendra Soren, his wife Malati, and their 15-year-old daughter Mami were hacked
to death inside their home in Nialijharan village. The official narrative by the state police and media attributes the
killings to a long-standing land dispute with relatives.

However, the surviving son's testimony reveals a darker truth. The Soren family had recently converted to
Christianity and attended worship services just a week before their deaths.

In a village with very few Christians, their conversion was seen as intolerable, the son said.

The accused did not merely want the family's land — they wanted to punish them for their religious choice.

The use of witchcraft accusations — an entrenched method of vilifying tribal Christians in Odisha — served as a
pretext to justify the killings. This pattern of using superstitions to target religious minorities has a long history in
the region.

The First Information Report (FIR) fails to mention religious enmity, and this absence is telling. The official
narrative downplays the religious motives of the crime, framing it instead as an ordinary family dispute.

The Soren family murders fit a disturbing pattern of violence against Christians in Odisha and across India,
especially in tribal regions.

The media in the state has made common cause with the police and politicians in sanitizing or erasing the
religious motives behind such crimes.

The political climate in Odisha, alongside rising anti-Christian violence in BJP-ruled states, complicates
understanding this tragedy. The attackers sought not only the family's land but also to punish them for their faith.
The Soren children are caught in a painful bind. The elder married daughter who filed the complaint is not
Christian; the younger daughter who escaped is. The son, studying at college, is Christian.

The surviving children are now refugees in their own district. The younger daughter cannot return home, and the
son cannot mourn his parents without fear. They are powerless to correct the narrative. In this silence, the police
narrative became accepted truth.

The accused could not have crafted a more effective justification.

Witchcraft allegations against tribal Christians follow a grim, recurring pattern. In June 2020, fifteen-year-old
Samaru Madkami of Malkangiri district was dragged from his home and beaten to death after villagers accused
him of witchcraft.

He was one of only three Christian families in his Koya tribal village. Six people were arrested; the accused
confessed. Archbishop John Barwa condemned the charges as false and baseless, weaponized against converts.
The Soren case echoes this script, replayed six years later in another district.

Tribal areas in Odisha face genuine land alienation. The Orissa High Court recently nullified fraudulent sales of
Scheduled Caste ancestral land in Keonjhar, noting that illiterate sellers were unaware of the implications of their
thumbprints.

The National Human Rights Commission has highlighted that superstition in Keonjhar causes dozens of murders
every year, worsened by denial of basic amenities.
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Yet economic conflict differs from communal persecution. The Sorens owned land. They were not impoverished
litigants. Their conversion did not create the land dispute; it made them vulnerable to one being fabricated.

The 1967 Orissa Freedom of Religion Act, among the first of now 12 such laws in states, prohibits conversion by
force, inducement, or fraudulent means, defining inducement broadly.

Missionaries provide education and healthcare, and the law increasingly seems to justify these as also coming
under the definition of allurement.

This murder's geography and politics make it especially chilling. Keonjhar is not neutral ground in anti-Christian
violence; it is ground zero.

Dara Singh, convicted of burning Graham Staines and his sons alive, remains imprisoned — but barely. In April
2025, co-convict Mahendra Hembram was released from Keonjhar jail for good behaviour and garlanded by
supporters.

Odisha's Chief Minister, Mohan Majhi, who was the local MLA at the time, publicly campaigned for Dara Singh's
release, even staging a hunger strike. He is a resident of the district where the recent murders were committed.
Since the BJP took office in May 2024, communal incidents in Odisha have risen sharply. In December 2024, two
women in Balasore were tied to trees and beaten on suspicion of forced conversion — accusations never proven.
In August 2025, Catholic clergy vehicles in Jaleswar were stopped by groups alleging conversion efforts. In distant
Kerala, the Marxist chief minister condemned the incident as Hindutva vigilantism and a communal witch-hunt.
In December 2025, vendors selling Christmas items in Puri were heckled by right-wing groups insisting the temple
town belonged solely to Hindus. None of these incidents drew official condemnation from the chief minister.
The Centre for the Study of Organized Hate noted a 41% increase in anti-Christian hate speech incidents in 2025,
with many occurring in BJP-ruled states.

This climate of impunity has dire consequences. In Chhattisgarh, Pastor Samuel Masih was assaulted, and Dalit
Christian families face eviction and discrimination. Across India, congregations meet in secret, fearful of
misinterpretation.

Only three families in the village converted to Christianity in the past year. This is not a demographic wave; it is a
quest for faith in a country that guarantees this right. If three families converting can provoke such violence, the
issue lies not with the conversion but with the brutality that follows.

The murders of Jitendra, Malati, and Mami Soren cannot be reduced to a simple land dispute. They were
murdered because of their faith in a community that had already decided which gods were acceptable.
President Droupadi Murmu and former Comptroller and Auditor General G.C. Murmu, both from neighboring
Mayurbhanj, remain silent. The USCIRF continues to designate India a Country of Particular Concern, a
designation the government rejects.

*The views expressed in this article are those of the author and do not necessarily reflect the official editorial
position of UCA News.
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JeRTYR H FoJ7T hl Hid I elehe IRUIGTH Hgd = LN AR SINT <t felar U=, SDM W §T &l IRIY

Updated on 19 Feb, 2026 04:28 PM IST BY MRADUBHASHI.COM

CG News: BxiHTTg & JerTAYR et # 16 WAt ot o UTHivn & a1y ARdte &Y 72 oft. 39 ARl & HRUT Teph gopf 6 Hia gt 718,
3R & foh SDM gRT amivn & ARdTe &t 78 off. 31a 59 A & da BxiierTe fAamee & Aar ufduer . @RueH 7gd A I
AHaTfeR 3T (NHRC) 3R I Siggfid SHiTfa ST ot U foar 8. 39 = & SR 317 SRt sifdremRan & f&etmes et
HRATS HY AT H 8.

S & folq =R #egd A feran o=

BieTe faamee & a1 ufduer . TRURH Agd 3 SeRMYR St & §9qR Mia § ek gofit snfeant &t 7eg & At § gxdey fama 8.
36 39 I Al # 3T TR g 3R PRaTs & folg AE AFaEeR SRT (NHRC) 3R IER Sigfard SSiTid ST &t 05
foram 8. I $9 HeAT Y HIFgaT W Seidh JdTd gY SR & AT et & g} hars i 77 6l 8.

Y. TRUGT HEgd 7 3710 U # foran & 36 gaqR 7 & SDM &R & HfAARY gRT &t 718 Hrafic srRars & R Hidd U & i
o1 v fohar ma, S aRomaeesy ves ATy gept snfearsht & #ia gt 718, 3= Fet fh I8 ge sria gufraguf afik ik g,
g Q¥ & | SMehier il e 2.

=T ufiuer 3 et foh S STawIT 3 AT WR §S 9 gl A U Siarcer o Snfearh wHar & Hifeids SfeR wR R
gufg & AT €.

AT § R HTHAT?

ORT HTHT 16 TReRt 2026 &l 8. SeiRTAYR fSiel & HaHt A1 &5 # SDM o1 HHR SgiRaT 3R I7eh! & srae Sa=+ Ak & few
ugdt 3. aTRIY & foh 59 SR SDM %1 3R Seh! ¢ 3 fomT &l guare fone e amfior Ardie & &= & SDM w1 sgRat R 3
yrefiort & ey ARUYe & STRIY §. 38 § Uk UTHIvT i Hid g1 7S, 39 R A § SDM w0t g aht At oft e far ma €.
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Tefeeh; NHRC 3 A= Shifichel Wic s bl W I foram

Story by 3drsi g @g¥ | Published by onikamaheshwari | Date 19-02-2026

7% Recht

e gIA g e (NHRC) 3 T[oaR & e & Hige foiel & SERIe §eflch § Ueh Shiiehel wiic H §U STcial sefiee ol ga &
T fora, fSed <t @Rt &t =t 8t TS 8iR TR 31 °Tg el B Y| Yeh SiifthIaet sar #, shHier A whet fob ag e difgdt & g
ST & Sowie i aiehe TR ffaTg et sheet 81 39felg, NHRC 3 efeas & dith Schedt ofR Afgan & gfer guiede &t Atfed St
Pk & g & 3iey geAT WR f3des Rutd amft 1

S STTITAT, ThHI A TR AT chl 372t i ge Shaler 3R difsdt a1 7R areli o uRaR arerl @l fay 7Tq fopeht oft Fammast &t f3ded
oft gt €1

YUY Ugd, 16 WReR] @, Shfceh & AIST & SERI Sellch H Teh chiHehel Wiic H e §3iT AT I °HT dd g8 S1d (A< ol &l S1Tg
o ST & fAQ Ueh Shiiehel WRST &b bl diST STT ET ATl

NHRC & 3IJaR, @ & gaTel §, Ig LHIGhT ATIRATg! T A TSI T, SRilfch tiie & SRadt Q! sl ol Ut g1 fohdT 7T oT1 Ueh
ST STAYHE H, DI TR 7 Yo Hifar Ruié i g § 97 foran o 5 heast ot Aarerd & 5 SifadT fged o ANThTS 3eilch | Ueh
R-BILA DI WG | AR & TG 18 HIg! <hl HId gl 718, HHILH A Te Hifhiae a1 & &gl

HHI 7 3T foh PR g1 Rté ohl a1d e €, i gg Wil & g[A g™ o Iewie o 714k GeT IoTdt §1 gafely, S Hererd & it
Yohedt 3R gfeld SRR SRet ot e STRY edh &F 8 o 3iaR Ae W fades Ruté Aft 21

ST # hgl 1T 8 foh RUTE 7 Rery Sitare a1 Wew, difsa aRart st ganast ok gfers s, ary & sifdeRal grr 3are T/
URATIAd shaH LA 814 ht Iwig § a1fch g uarst gt adh foh Ot geAT glarT 7 8
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BT snfeardt it fia & g 6t 5w & AT aga 7 geanfder st &t forar =

T | 19 February, 2026

YR, 19 e (A7) B<aTe fAemaT & fauer & AT IRUG Hed A AL AHATEHR ST (TTYTSTRE!) S 05 fer@ae
TR it & uah snfeareht umior &6t #id & Ame 6t I=a T St 6 7 FHi B

TUESIRET & el =rifd (Jerfge) ot IHYSHUEA i 18 el @l foidd ust # Hga & §9qR Mia # g8 "e1 WR T STard gu el
1o 59 SRars A ANTRST 6t FRan & foiw SIeR Sifdeal & aga Sa1aT Iat a1 & 3T, SR cdtoTa Geh AT SHfeart 6
g g el

AEd A 95 # gl ¢ foh 39 geAT = R wHgr ok fAfde aarsdt # g@ ofk wRersi 81 &t 8, e uieH 1 dgR, Sareds! iR
giAaTet AaTdeHRT Sl Grem W iHR Fare 36 @ &

Igi o, “#R1 71T & Tk 7 haat deat sl =iftd & & g, afess =g 3R S o e # ST o fasare gffead & & fag
ft vep qft, et ofik I=a T 1w S 817

T ufduer 7 ge1 § e UTHIOT T SR Selrst o SRt o g

FRHGR oIt 3 hRYT AT &5 & §AYR Md H 15 THeas) Pl IR-ILHAT ATRITSE W o A | HiAd AR IR HRATS & SR THIUN &
1Y ARYIE Pl TS| $H TeAT H 77 Ith IHARLT i F 8 T8 7 3Toiid 79 (60) 3fR Srepter SFTRAT (20) 919 8 Y|

39 A # gfeld A g1 & 3IRIY H 7o UM JaT & AfURRT Td HaHT &5 o TUSIGH o0l SgiRaT a7 i 31 faarhl g 3th
35T gaTd &g, Hefld HHR dred 3R Yy ared &l fIRwIR & foan g1

HeAT & 915 THSIUH ot fRfad & faar mar g

TS Tohtg @Y

LGIn|

g WeR "9TNT ol Yoiet & “3ifet-thig’ gRT et 718 8. 39dh dhee & oy fiftie SR 7Ei 8.
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JorqR # anfeardht areor it #a 1 ATHE, AT Hfauer 3 NHRC 8fR STeifa 3T ot forar o=

AR Snfearelt Hid A, faemayr a1 ufauer 7gd 3 NHRC 3R SHifd ST et folkat ust, J3imai 3= $iR STavaiiy Siid hl AT
By ETV Bharat Chhattisgarh Team

Published : February 19, 2026 at 4:31 PM IST

3 Min Read

YR BTG <hl AT H TeRMYR o §UYR Tiq chl THT ohl oehX geldel ool gl 715 5. B fea=aT # Ad1 ufduer TrRues
Hed A Ueh Tfearsht amior i wfAd g SRt & 3R gs Hid @l THR AHaTfdER Iecid T 8. I6H 39 79 WAL
HAHATAHR AT 3R I ST STl TN Bt U folgen ey, @ 3fik fAsaer st Y /i &t 8. 3217 el i a8
HTHET hael Ueh URAR ol o, dfech I Srfaaret FHTST & G874 3R SifdeRl & 1 8.

ehds # 59 dvg chl "eAT Sitehi- Hgd

Y. TRUTGT HEd A 319 AT H gl foh gaqR g # 6} geAT srdd guiryul 3iR 1R 8. IucTed SR & SR ULmHAeh hrRars
& SR IrAfder To1 HANT fohat T, fSrads uRumTesy uahs iy snfeandt ardtor 6 S Tt 18, 3519 wvar fob fobedt oft eieraife
IR H 3T UehR chl TeAT Wi 8! gf ehdl.

YLk 3TTERUT R 3& Harel

a1 gfauer & U | Iecia foha fos AmTRes! 6 gren & fore geaa sifdremRa grr »fda &9 @ smagaddr & srfdes ao g fawar .
$9 el & 91 RIFI TSR H T8 Tehi2T 3R 9 T ATdTaRUT 8. I61- el foh UM STaraag!, g & M 3R Jayd
AHETSRRI i &7 Pl deps TR Uy @2 g MU .

39 &g § et Stia 6 Sevd g, a2l i St 3R it i STaradg! aa A & faiw e ok et st emasas §. & I
HHATORR AT & T &Y J G ATH Y STie R Jearg GH o1 Sl 77T &l §, dTfch ST el i ae W fAeard s @
G- B IRUIG HEd, T Ufdue, BxiiaTe

difga uRar & feiw gamest ok gaata &t @

a1 ufduer = ag +ft 771 6 @ 16 Gk & TRAR ol Ikl 3nfefer Harrast 3R Taedes TR IUcTeY TS ST, TIY &1 He-T
gIfad U Tl TMHOT & TR $aret ok gAate 6t sgawn gfead & S,

EHYR T TeAT = U3 I AT A T faare et a fean 1 fauer 58 enfeandt sifdert § Spe1 1R Arer 3a1 81 8, I8! o1 Facht
TR SN Y ST RaTE WR fehl B, 3 aret fat A ag 1 faemmaa ofk Ioifaes wa R 3R $iferes TRAT TehdT 2.
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hefceh Shifhel Wi s 9% NHRC I&d! ORehR ht Ao SR e A1 e

Written by gsiet — edited by Shivam Dixit Feb 19, 2026, 08:22 pm IST in ¥Rd, &

T2 it (R.4.) | Tty aeanfdeR ST (TeasmRet) 3 dafess & Aisar St & swrTe & & U arafies Wi # 15 hadt 2026
! gV 39 fAwhie o1 Wo: S fora & fored &t @il & /id 8t 718, STafdh IR 8= iR w9 & °raet g1 g

g |fdg 3R gadl &t Aifed St

S AT ohl AR TN A defeeh o geeg afa oiR gferd srefteres (Tah) el Aifed SRt aheeh qf adrg & Wi faega Rl diue et
fAder e 1

Hifzar faietf & MR R HRaTs

TN A 16 TReRt el TeprfAd Hifgar Ruiel & garel @ samn fos g g1edm de g1 Sid AT o RIMiaRd & & fg v e
WERUT &eh h dIST ST I@T AT| VAT @l <Al 31er & fob Fa= H GR&m Hiehl ol el 7 fohy ST & hRUT I8 fawhie aTurargt 4 gar
ISt 3R SUAR I STHEBRT AR

ST 3 Rt & faty wu § difdl & wrea IuaR iR Jd! 7 grrelt & uRe ot 3T 7T gamast 6t fR&afa o1 faazor oft 7im &1
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TAUGSIRET A 370 AT, NN & Ul W Fd: HAH feran

Feb 19, 2026 04:34 pm IST Newswrap f&=g&m , 71 faceht

T AFATSRR SN (TTYISAREY) 7 310 ATH 3R RN & GEUANT o Wa: S ol 81 ST 3 T o 8 Grtialt yres e
Y USiiepd &, S ARl & Iovie o fAmrad o T8 §1 SRINT = U Tia-1 & f&eTh Rars o1 amesr faan & ok deifda
SifdrepTiat at g forar 81

7 facefl, Toiet | AT AFETfdenR ST = 319 A1 3R &l & TSiIaN gRT goudNT &l T AT fordm | SIRINT = U |i1a1 &
T HRATE e T TR T &1 AT AHATEDBR SN (TTYISRE) = [HAR bt TATAT foh STRINT ot 2R & Afaaal iR
TSITeT & TR & Seete ol fRIhTaId UTe g 38! & | 3 fRhrad! & STia shed U TTaRT A T & foh g IR-TRepR) Ea1 =
TET TR SN & A1 € fHdd-Sed YTHS A1 & ST TSI eheuT e ol §1 37614 Shal fh SN &l AET ATaTgeR
gRuE (TAUTSRYT) & & H Usiichd Ueh IR-TRBRI 16 & IR H UdT Iel, St hidd diR W 2022 # fGeelt TReR 9 Usiied gl

39 TR il & ag grar fohar mar § foh direq Hifa smai, spfaRe A & H3e™, YR GReR & gmTfSies = 3R sifdaRar
HATET o dgd Usiighd 3R e TaeT AaT SR URue T § Hag 8| A I THRaT ol aad gy ST 3 W S foram g1 ST
3 ur g foh STUATT T AT 3R STeT el UGHTH UTHS & 3R YH UQT hidl &1 YTHS ATHHRUT & SidT i I8 fA2ard g enran & fob &
IS AT At AR AFAIfIRR SRR o R § ar fR Aranfieri @ S g R S S & fa ST gRT SifSighd ar HI=rar T g
T Tre1 & fREATh HRATS T SIS STANT 7 308 Uge fawfa wai & Aream & rum a1 SR @R & geuaiT W RK¥ar eraa &t off ofk
Gafa sifdenRal Y O wfdre Tiat @ 8 ol & Qe BRars et & faiw gt ami e 3 weft wrsa ok dhg enfda waer &
g |fat 3R gferd AgriAaerent et fAdsr faar & b & It AanferR SmaiT & A1 @l geudiT - dTet A1 39 fAeld-Sed Y™
AT} T ST hee aTet TR-TRePRT TS AT Afridl hl Ugar e | 39k 91 g et nfafafaat & dfaw ure s el & e ot
g & HiaR 3TTagaeh HIEAT HRATS et 1 3rasn ot f3ar mar &1
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324 HaHS o 3iehgl 3R 24 Hid, ST Yl SRaTs 1R 38 aTel; TUeR Fifed & arq off Sam wfea

By Digital Desk Edited By: Anuj Sharma

Updated: Thu, 19 Feb 2026 05:37 PM (IST)

USTTel o STt 1k a1ed &t R & AT Stichsl & SrgaR ot 2022 & 324 goAs! & 24 Hid g8 3R 515 ReaR gui g
AFAMESRR SN = "I5T URATSId Heit sl & RGN R e IR {71 g, Afch 75d TepR = 31t Iek STare =g 31 81
HighLights

ariler 2022 & 324 godet & 24 W g€

NHRC it ga9el W Aifed f3ar, srare dfed|

s Hous fovrd A faly Mo aRifat & &y gg)

SIMRUT HaTEaTdl, SHHR | ST H Yfeld oS ol cieh? a8 oo & 718 g I3 H Yfeld hRars R ugel! IR SATfdepRes s ad gu
GSTTel o SlSidl 7Ra A16d A fUee 91et Ader # et o1 foh 3rdler 2022 |, STaT 311 1! UTél hl TRpR -, a9 & 319 deh ey gferd
et o G917 324 a9 GSf HI §

& st # 24 &t Hid g8 ofk 515 RwR fove a1 SISt 3 sraman o1 fh fiRwaR fhg Mg 515 et & & 319 &t Meft & ftl a8
T I GHY 37T ST AL AT EDRR AT (TTYISRE) = USE o T[g g Sl “Isd Ui Helt GoH9s!” o STRIYT IR TR
¢ep1 RUIE (ATR) STRIA ot opT AT STRY fohar e

gl 981 did & a1g oft I TR A HiE Saw 1A T8l fhar g1

&= 78T A 34 ok goug

BISidt & Fam™ & a1g +ft GeUST T A SIRY 87| AdaR 2025 & SHat 2026 3 &9 i1 Jgi1 | Uole gfod 7 34 ga4s! 6t
fRaté < — At Sfiea g i o & wen | 34 uiw <l Hid g8 3R 45 =l U1 579 @ 15 HSUS Shdel SHad Hgl A g3

g1 4ouS] # e G HTHA 3178 | Yfeld ol GaId HHTRI deh “3TTeReT” (Seth-f3thd) 3811 Ueh-fgrs & sifdes gods e g o
SR gget ¥ gferd fevred A & 3R 3¢ sf¥aR sRmet & folg o ST Sir 381 911 8 Arel # gfeld A gl foh “gudhst onl” SR
feyurar gan gfR Merere wrRIRT e T

s AT | gferden +ff gTae gu

A Y DA TS AHA! A gferd 3 gra fhar foh 39 W stengy wraR & 18, Afch gieaaHT geicyt Stoe ohi asig 9 o9 Y| &g IR
et gfers argat et ol | &g Are | gfetdenHi arae +ff gul

TRTH 3118 ATH! # il = ehgT fob o YT & SATUR IR ATehT 71T 7T 3R GoHE g3 | Yfeld & SIgaR Sifdiehar STRIfUT ol O=F a1
i F et At 718, ag oft Sdret 27 & a1 ke gf9aR sifdehdr .30 a7 .32 §R & ¥ M|

T SITGT 39S SRR H gs, STel 9 "IHA A1 34| Staifes, e # 5 3R ufearan, srerer, @1, fORISTgR, Atgrefl, avaary ok
STeieR # ql-g1 geATE gof i TS|

JelTs 2025 & HTUR W gehlel A fham Tagg et &1 v@

Selt$ 2025 # ep Rt # sraman i o fob |l & get d1d 7gHA1 d 20 Go9s gs, ford amRidt uget & foveraa # &1 581 "eaeii &
3R WR Y gehlel A TAUIIRET T Sg fehar |

Fehler e TR 7 Hifsar @ ST 7 et o7 ok o Goftd i & Fder & orgaR, geds A 1R dic T IR UHSITSSIR Gof dhedT
3R aRs SrfYeRt @ Siw e offfard g1 Jid &Y f[Rfa & afSee S SRt 8, @ifchT dota & 34 Aawt &t utes F81 8t <@l
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A1 3R T & gEUANT )R NHRC &, 34t ot fau e Fder

Toidt 19 wRast 2026

72 el (R.3.) | I aafdeR ST (TTaeiRet) 7 37 R-TRRT Wira-! (Tasian) & Qe @ 99 fo & St emai &
AT, ST 3R UGATHT ST GEUINT hech STIdT St WTHd R T8 & | $ A i dleh 3T 3 gt It iR dhgenfaa vaeh &t o
PRaTs AT & TrTg & ftar Rl Giua o fAder faar &1

U ATET § ST Sl YfAd A ol SR

3ITANT A THAR <kl TaTT foh hg TASTai T ot AET AFaTHR aRye I T G ofichd ohean R &, S Gt & anfiepiiRes denfaes
fRrepra ST AT 1 ST 3 WE oA o 3 Tire sredet ST UgHTH] ohl SUANT e ST A WH UeT e 38 &1 §7 YT ATH] & hRUT
ST S8 SR <Al fRedT IT I9E AT UTd THST o &1 S9& 7 Shalcl ST ohl fA9aTH & 8 &1 & dfceh 94 & e 3R S=1eel &
GOUANT <t ot 3neieHT 1

feeett & dsfiereur, wafees & nfafafe e amer

STRINT & STHR BT & # Geh ATHAT HTH 3T ¢ STgl “UET AR UREG” A1 ol Uk Gsial facet # dstighd uram a1 STaifch
qg hriicch § Tieha &1 39 U=k arft & ifa sl ik fafdr dareral @ deg 817 & 92-972 rd 6T 77T €1 39 AT &t Ao
Friedh & qd afag ok i erfcsres (Sefidh) @ & gwarg & «ftar Rai aift &1 smai 3 fieeht & g afda ok gfer smgaa &t
Y TS & deitepeur 3R fafafeat &t S e sRars Raid Iiuw e fRder foam 21

oft rsat o) Fifed ofik o sRarE & fAdar

g ATl & Heor IR 3 91 I 3R dhaenfia uasn o geeg afadl ok Stefidt ot Aifed St avah fAger faan g ok amain & am
T AT T GEUANT ht aTet ] 3R TSI Y deehiel TgaT i S| fRTHT T Secier P UTed fhT T UF USfieheor i gid &
foram STg | ST TR T T hRaTS i SY 3R UsfieReor sifdremian et wfasg & forg gaeh fakar wimg|
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TR EATHIS;HEd 4 AFEIOhR RN § i ST Y Aoy Hgad did--ara | <& o & sr1eR, Sifdd T&hR # et 781 gt
IF F

GUST/TRTR 6 € Ugat

SRTAGR 3 §eTSTs & GHEQH S 1T bt et & ftor <Y witr 3 Hrwret # AT ey <ROT R Hgd A AR ST
(NHRC) &Y ust feRgens Sirar &t | i g1

a1 ufduer & 59 e 1 WIT i gU Id ST den died Rigaa = &gl foh = 7 <&t 31 & SR1eR g1 ATl A THITH 3R 3
It & AT §aT o STURTY gt fohaT T € 8fR 38 oiel 9T fear a8

AR ot EOQR F JTTEE & ST @ o [AaTG TR ! THSIGH HoUT ST 3R T = i+ UTHIN i fers oe & oft 1 3798 U
TTHIOT I RT3 (60 T) hY Hid g1 75 2| 3T 317 Il T SATST AT Bifedeel | fohal 1T TgT & | A bl 719 o folg S<ienTe
HIUY 7 ST HAS oft IS 21

Hed A AFAIYhR AN ot felar U= B<itae fAaaHT & Aar ufduer Sf. TG Agd 4 IR AW H 3= T Sid 3R HRATS &
forg It AETfaeR ST SR I SrgyfId ST SIRINT @l U= forar &1 H&d = 39 HeAT el A-adT WR Sheidh SdTd ge SRIFIAT
% QT ! T het PRaTS hl AT I &

Y. TRUTGT HEd 7 3197 uF # foran & o guqR g A vadivd TR & ifIaRt gRT Y 7 umafie wRarg & dRH S wu
Srcafdres et g fohar ma, fSads aRummReRey ues fAaly gyt snfaamht &t #ia gt 78| g geT sicdia gwiayuf ok ik 8, fSad @@
& § 3MTehiel Y TR gl

fiigda dia-=ama & &4 o & aRTeR g 3w wfuw duw Rigea 3 wtera Hifear ve w uive &iwd gu A1 ufduet &t uga &1 @rra
foram 81 figda = T & foh TeRmYR & §OQR # SNfeaTadl TR g8 IeR HRaTs SR Teh afaa 6t Hid qafarea el geem W I8 Jare
21 SR UME e Ie1 TRINT T ST 718 €, df Ig dlefl aarfeienR Sewia Y Soft & omrar €1

3AY AT UL I U8 R T 3R i@l R iR - & 99 Uah g Awen heak 6t wizai §1 St 6 ugam R aed 9
¥ Tonl g T1fee, dfed ufkar & fae gia =ma gffead far s

EUQR H J1eRITSE & 314y I&-H & el Hgd g9GR H 93 TAM R STeATSE ol 1Y 3@ & Ugd Aol o1 Fgi A emens et o
STeRATSE T S1de AT <l 11 %61 off | SHH STeTiST & gel SAHaTel hl fHhT adTs TS &, FSId THSITA ol Hiem Hudh sarar 7
&1 31AY I T UTHIT faRte o 3@ &, Y geAT hi avig s

foaT & sifam dehR & 7181 ugT |k ol ¢ §UYR # AR T THI0T I AR IR & AT T HTAR M 3ifan dhR o= fear man| 3ak
3t a2 forgret I 3R FoTa JUaR A1d AT T ug | 3 Q1 T 3 Sifad WReR # e 18T 8t 93k | ST B8 H1g & & S IS Y
| foar & T <l Y1 IR qHT arad «ie

AT <l ST & feiq hide &Y & off i & agentt) aron = Ame | dfera o Al & e oft et erars ol Al gl
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New Delhi News: TTGI3RET = 319 A1 3R 1T &1 TASIIST gRT g@UANT I foran Wof: HH

19 Feb 2026 5:57 PM

TSt & g gfa ofiR Steidt ot dfevert & e Frars o1 smeer

New Delhi News. I81a AaTf@ehR ST (TTTISIREY) 3 31U+ 717 3fiR @t (Schieh fag) & TR-TRePRY Tia-1 (Tsiiat) gRT
GIUANT fhT ST & HTH T Wek: 3l ol g1 TuasiRE) A AgRTy, Aed Uqel, GAd 9t Isal 3R dhg enfld uden & gy afal
3R gfere mgidere! (SSd) @t smaer f3ar @ o 3 vaggemdt & M iR Udies g &1 gruah e aret a1 389 fAed-Serd Y
1T AT IUANT A Tl TAsitan a7 el hl Ugar & af GudTg & HiaR 3aedeh hiRaTs el

STANT 7 =g A7 ofR gfere AgiAaeren ot aw! T Iecta ar Tt fhT 7T Usiicheun! &t 7§ e ahT +ft Fcer faar g1 @m g,
Uoteheur SifenTiRAT el Tdch g 3R Sceia-chd sl & faveg IR ther I3 &t oft gt TR 81 SR3T, SRANT &t SR I 37TH ATSHT
3R R-TRBR ST (T3 & AFETODRT e Seett hi fAhrId UTed 81 381 & | 3 fAhrIdl chl STid hed §T SMRINT A Urn g foh
P TR-TRPRT TSI = TIYTSRET & 17 & fHeld-S[eld YT ATH] § 19T USTieheur el fotdT 8

gTeT Bt H, 3RINT ot "IETT AFaTdeR uRYg (TTTgsRe)" & w0 & Usiighd Teh TASHeN & IR # UdT Ia, St Hfdd dk ©R 2022 &
facell TIRPR T USiicpd & | ST Sl AT & foh 39 dXg & YT ATH] I ST TGHT SIdT o (AT ehl i Y Fehdl & 3R TIdST-ch
Sifarial & AT TrTgsmRet S8 dunfie Rarr 3 R-TRBRT Tira+l & T 3fdR e # YH 9T o JehdT 21
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HANSPUR DEATH CASE ; 5igd 7 NHRC & ST Aifl, figeg aie - =g | 33t e

By: KC NEWS

Date: February 19, 2026

HANSPUR DEATH CASE : Mahant seeks NHRC probe, Singhdeo says justice delayed is injustice

TR | FeRMYR it & gOqR # gaied ofR i T &t ferd & ves artor i Hid & amet 7 Trifdes gt udhe foram &1 Jar ufauer
ST, TRUIGTH Hgd A QR UehxUT chl IeeT TR STTd ehl AT e §U AT AT SRR ARt (NHRC) R IERT SrggfRd Sisiifd St
P! o foar g1

H&d A °eAT Sl “AIFadT IR heidh” IdTd g SIRITT & RATh el HraTs i AT 6l §1 351 397 U= H chgl fh TLmafeh HRars &
R 3rcafdieh a7 YT | Ueh gop Mt i Hid g1 dgg iR 3R gurfraguf &1

AT § R ATHAT?

fATR Y GHGR A ATATSE & AT IFAY IR I AR [AdTE & IR FHH! THSIGH HoUT SERAT 3R I7eh AT TR ot TTHo <hr
fOeTE T STRIY §1 39 ge1 § 60 aufa I R G i HId g T8, STafch G 317 UTHIUT bl TeATST HH! SATA | I 8T 8

A H TUSid 3R 39 T} & RAATH §T T STURTY Gof o I St W fear mar 81 579 & foiw s<itare &t 7 ot ves st
fSa &t g1

[SEEEEIERIE]

gd feedt wfiew duw fligaa = Hiera Hifsar w ufafdhar 3 g ot 6 “=ima # & oI & aRTeR 817 351 el fob 3R uemwfaes o
T & fohet Y ST 718 ¢ ot g e AaTfdeR Ieeiad 81 qifvat sl T el 3R difsd ulkar st gia = fAemr =nfgal

3AY WA & IR

TTHIOT T SR ¢ o 89qR & 98 99 W 7f1 & SIRY STt & & STaTSe T S1dY Sa- fohdT SIT 38T ATI $9 SIAe ATSHT ot
o iRty o 3R &, [Saes 915 fAare gg11 A 8 argd el & dfereddr 6y oft 7=t &1

SifeH T¥epR & 781 uga @ e

Hcleh IH R I T SHfaH TEhR HITTdR ATH &R {37 711 I &Y 92, St ©8 Ae & 998 H A o T8 &, T fHeld IR 11id cild
Afehe fUar & sifaw dwepr & enfie 78t 8t 9|

e H STERIST ST 3T & 3R UTHIOT A T H MfAe 317 ol o &t off T SR &t /i 6 81
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Source: https://www.bhaskarhindi.com/other/hindi-states-told-to-crack-

down-on-imposters-ngos-using-names-identical-to-nhrc-20260219150004-
1254622

ST TTTIRYT S ATH STIHT hed aTel URISTST 3R TAsiiafl UR hrars e

19 Feb 2026 4:53 PM

A9l GLH ASCH HHILA (TTUHSNRHD) A TSaR hi dRdaTsil 3R UF Gsilait o RATh shiears &hi e &, forgia oid & 3&d
fAeTd-Setd AT & g ot ASeR Fearn 81 Toft sl Y 37 W BRaTE w1 fAder f3ar &, vk Sifddrt 3 I8 SHeRt

S faeett, 19 thrardt (SMSYYTH) | e gIA 3T HHIL (TTTHINRHY) F ToaR ot aiRdarsit 3fik T& gesiiait & &t rars &
Fara §, i e I 3T fAerd-sera Tl @ Wg ol ASie wearan 81 Gt 531 oY 37 R HRaTE wA o e T €, v
SfIhRY 3 T8 STHBRT €1 MfABRY 7 Teh 5 gl foh TTasRat 3 goft Toal @ & Iwdig & 3icx Tar -2 RUte Afft §1 g7t &
7, 1A Pl AL g T8CH BRI (TTTESTRED)' & A & OIS Teh Tsfiaf 1 aaT =refl, St hiaid dk 0 2022 & Reet
TAHIE TR & A1 ISiees T, THCHSREH 3 @il & feft fRreraratl &t ofk 32T e gU el

ey U9d & I H el T & b 39 greiieft & afeafadt aéiiad & gran forar ma g o ag ifa st SRR gri Ioed §,
e st wiaRe smhad, fzar grr ASes €, MR sife At Sifey U8 vrrarde, Ta-dc it gfear & dgd oiwes &, ok
3TST T2 EIA R1SCH hISTel THITTLH & g7 g 8

TAUISTRET & 3T # el T & foh 39 sififargsier & 93 geh fAfSifn e R off 'dancer, e Javd, wfees forar g &1

AT &Y THRAT I 3@ §Y, IT A T Ga FAM fold1 81 IT gt ok Sra=man mar 91 3R SR 'SRRAT THRIE e arell 8
3R gt AT el &1 SHH chgl 74T ¢ foh Terd Tl @ il bt Ig el gl ST ¢ foh & TiTaT a1 it gt o1 fowan g a1 g
geH & A ¥ fAued & folw 38 Ar=aar ure/sifdehd gl

S T AT & b 8 7Terd A & Tt T <hl YRITT hH 8l YehdT 8, ShIH ohl TTeTd SLAHT Bt Tehd] 8, The hl BT &l Tahd! &
3R TR SHARIRET et TTTTNRET STl it T 3fR Tsitan & e theh et H HUgoT &1 Hehdl 8, ST H &g 7141 8
TACTIIRET = gl foh 39 Uget i 81am A1 3R T & TTeTd SEAHTC ohl ciehy 3TeTT-3TelT WiehiH tR Riar 5arg off ofik gefaa
SifarepTial &t IR dfere Tiraat & NS & @il & REeTh HhRars o & AT et

ST gl T, 'gdifch, Seetad g T | 3Td ¥8d 81" 3afarg, deier 3 weft Trwal/dg anfla was & i Sohedt oik gferd
BTRIRER SR oh! Aifed SIRY e & foh & U8 wasitent/an 6t g & STt TR & 19 ohl TTeld SEHTe e 38 € a1 e 9
ATa-Terd AT T ST X T8 81 39 WX &I AW S 3iER Jid PILHT PRATs e, oI [HIHT T Seeia hich glfad fohy 1Y
AR ot S8 e oft enfirer &1 372 75 oft et T & T 3 Ao sifdaiRal ot T s ok Rwieesl & faers st
PIRATS Y h [elY STITED e |

3 STTAT, TTUTSNRE & 9 A H, Hrifech & dith ohed! 3R ol SRRTeR SRt 3R faeet 3 dith Schedt ok gfora wfsr &t
&) guTg & 3iR TSN & RAeTh &Y 78 PprRars & IR & Ruié 51 shea o1 fA3er fear man g, fSigent siifthg sAfees & § ok ot feeett
7 owed 2
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a1 ufduer s<itane faamasr & NHRC &t o foiaen g9 Tia # snfeandt #id i wd st i 77 i

Dipesh Kushwaha | February 19, 2026

JRYR/FERTAYR | 1. ARUTGT Had AdT ufader

BTG [T = =TI oY, IARGSHORA 31eaed, AEF AFan R ST (NHRC) 7% et i 0 foi@en S<ienTg SeRFgR
et & gaqR ia & gos snfearedt artor 6 Hia o1 Wda iR fawqa st &6t 7 Fi 81

31 TRUIGI Hgd AdT ufduet e<iientg Qe e 4 o foae sal for SermgR et & §99R 7Tia | Gep SIaITda TTHToT & Jid # W
3R faqd y@are & g ear repftfd e argar g STt §9qR TTid # g3 e et gWiaguf 3R 1R 8eT R Srehfa et =g g
TRMYR e B<ae o= Sfdd ®9 & UMEfHeh SRS o HRUT Teh SISII I THI0T &t Hid o TRUTHwEaRey fohar g1 i foh
AT TRT & UST 8 ShRaTs A ANTReh] i 38T & foly [SieieR sifdeiial gRT s & sicafdier SuaiT enfie o 3R 59 gRumHEsy
Gy STt fRaredt &t Hid gt 151 $9 "1 A R TERT 3R ANTRS TAST & &g Yehole ®U & HieT 3R Hene 304 fhar g,
YLk TeRUI, STaTdas! 3R Hifeldh AMAIYRRT Sl gR&m & IR | 714k U 3317 g1 afe Farfud fomar 71 8 af 39 avg o &l ot
AHATORRT el TTHR Ieeted i 3R foelt ot eftendifier saaw & agd Wt =& gl & gear & AT § fob 7 haet aeal ot =nfia
A & foIg o amus, e, ofk ITaeasia S Saea &, Sfceh I oh A # = 3R Ardei-es fasare giafead & & fag
off amasaes 81 TE AR T | 01, Teft +fifdes aeat o1 uar e & fole QR ueun | ues W, e ik ST s
Y& HRI 02. FomieR fAewRal a1 cafaaat dt ugar & o ot a1 gepl A geA1 § aie f3am1 03, 3 s ik vemafas
g & 34 Toft & fAes wratd St formier urg g 1 04, difEd & uRar ot dwprer gamast ofik gwei= gffead &1 05, ger
g1fad fhet ot ergerer gl & fay 3Ra Suar ik gratd gAfead & ST 8 A et ST dchlerdl & J1e {7 37a=
Hifeleh TreroT-eh fad SfR AMaTfaehR TR&T0T & foIg Tt ol e # 3@d gul
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Tofl NHRC 91 9 &1t R 31T &%, s3] ahl &) g0 A e ROl 29 apt wed =

Thread starter IANS

Start date 37T 4:54 PM st

5 faeett, 19 tradt| Aerel g ASCH HHILH (TTUHRNRE) 7 T3aR &l didarsit 3k & gshian & &t wRarg & e <,
S die & U9 Aed-Jard Al @ Gg ot Aoer wear &1 gt T5a1 &t I R HRATS e o (391 e 8, ga sifdart 3 ag
SR &

AP} 7 Tep T & gl fob TggsRat & Toft woa @ &t gudTg & 8ier TaMH-aah Ruld At g1

gIeT g1 H, HHIL i A2UTel EIA SCH hISieiel (TTUHINREHD)' & 1 & ASTees Teb SIS ol Tl Tefl, St ehidd ik 0} 2022
faeett Tt SRR o a1y e o, TACFSIRE! = wivt § et fRerad! & 3k $eTRT aed gU el

gl U9d & S H el T & b 39 Trehiett & afeafaidt aéifad & grar forar ma g o gg ifa st SRR gri IoRed §,
fAf oifts iuRe srhad, f2ar grr Ioes &, AR oife Tisra Sy Us vmrerde, ma-de oift gf2ar & dga Woes §, ok
TSI T EIA X1SCH hISTeel THITYLH & g7 g &

TAUISRHT & 3T # el T & foh 39 sififrgsier & 98 geh fAfSifén ere R ot 'dander, @ Iad, wfees foar g &1

AT el TTRAT hl 3@ §U, I AT BT G& TA fordT §1 ST gl foh SO a7 A1 SR SR "Iaae’ TFRTE &het aTerl §
3R gt ST el &1 STH ohgl 74T ¢ foh Terd Tt @ @il bt Ig bl gl SirdT ¢ foh & TitaeT a1 ot ggaeiet o1 fowan g a1 g
S & A 9§ fAue & fog 398 AT ure/sifdepd g1

HHI hT AT & foh T TTaTd AT &6 TeTd Tl Sl YRIET i &1 YehdT &, ShiH T TTcTd SEAHT Bl Tehd] &, The chl 2XTthel & Tdhdll &
3R TR SAfARIRAT el TATasmReE! Sieft et Fea 3R uarshiatt & afta theh vt # RIS gt Hehdl &, 94T H hgl T 5

TATTIRAT 3 &gl foh 397 ugat ot 3ram amT 3R o & TTeTd STAHT ohl diehy STelT-3TelT Wiethid R fidar 5ars oft ofik gefaa
Siftrepiial @t 37 dfere Tirel & NS & @il & RGeTh BRars o & AT et ol

2TH gl T, 'gletifch, Soetad §HR I | 3HTd 38d 81" gaforg, wefter 3 wefY real/dg nfla vas & i Sohedt ik gforg
BRNGER SR ol Alfed SR fohaT & foh & O TS/l ehl Ug=H e ST TTUISIRYT & ITH ol TTeld SEHTe he 38 & a7 g 9
Aot ATHT T STAAT o 8 &1 31 TR &) TTE o 31aR JRd i1 hRaTs e, foras et T Iecie awdh g1fiie fohy Y
STt HA ozt ot enfae 81

374 Tg oft her T & b 3 e sifdemal &t Tadh TEa ek fRmiee) & fAATh STl ShRaTs ohet & foll STReeh e |

2% IATAT, TIUTINRT & 9 A H, dhrifedh & N Ashes! 3R I sRRTR SRe 3R fieeft & e Tchedt ofik i wfsr ot
&l gUATg & 3R TSN & faATh &Y 78 PrRars & IR & Ruié 51 e o1 fAder fear man &, fSigenr siifthg sAfes & § ok ot fiett
7 AfSrees 21
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Source: https://thebharatnow.in/chhattisgarh/charandas-mahant-wrote-
to-the-national-human-rights-commission-regarding-the-death-of-an-

elderly-man-in-balrampur-accusing-the-sdm-of-murder/

JeRTYR H FoJ7T hl Hid I elehe IRUIGTH Hgd = LN AR SINT <t felar U=, SDM W §T &l IRIY

e | February 19, 2026 | Updated: February 19, 2026

By Pradesh Live

CG News: B<iHTTg & JerTYR et # 16 WAt ot o UTHivn & a1 ARdte &Y 72 oft. 39 ARl & HRUT T gopt 6 Hia gt 718,
3MRIY & foh SDM grRT urHion @ Ardie 6 71 oft. 3/ 39 A &) da BT fAamayr & Aar ufdger sf. wRue™ ggd = U
AFAISEHR ST (NHRC) 3R IE Srggfd SHTfd Sl &bl ot folat 8. 39 U & SIRY I14 IR} srfdential & f@ars shst
PIRATS hl AT I 8.

g & folg aRue #gd A forar o

BiiTe e & A1 ufduer . TR Agd A IeRMYR St & 9YR ia # Teh gopt snfeardt it g7 & At # gede faan 8.
31 39 R HHe A o TR ST 3R hRars & felu Agia Amarfderr ST (NHRC) 3R g1 Srggfaid Siifd ST &t o
forar 8. 3517 39 e &l HHedT W Sheich Sdld gU STRITUAT o &It el & st shrRars hl HiTT & 8.

Y. IRUTGT FEd 7 3197 uF # foran § o §9gR g # SDM TR & 3ifdert gRT ht 718 genmafies sRars & SR Hidd ©U @ i
e TR okt am, forees uRumaeassy ga Aty gept snfeareht 6 #id &t 2. 3% el f g gear sidd guiragut ofk 1efiR 8,
o R & A amehler Hr e 2.

AT ufiuer 3 et foh ST STawRAT & AT WR §s 9 g1 A e Sarcer 3R snfearsht wHar & Hifdids SfeRT wR 1R
ysifag o 3T 8.

AT § R HHAT?

T AT 16 et 2026 Bl 8. SRR folel & ! AT &3 § SDM FHeuT HAR SERAT 3R I7h! &M Sae S b & feig
ugdt 3. 3TRIY & o 59 SR SDM 301 3R Seh! ¢ 7 fomT &l goare fone e amfior ARdie & &= & SDM w01 sgRaT R 3
yrefiont & ey ARdte & TR §. 38 | Uk uTHivr i Hid g1 7E. 39 R AW # SDM w01 sgiar ot Fwfad oft e far ma €.
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